1 Introduction
RAJYA SABHA

Friday, the 28th December, 1990/7
Pause, 1912 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Chair.
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SHRI DIPEN GHOSH: Mr. Kalwvi is
supporter of Sati, He cannot be
.lowed According to the Sati Pre-
~ntion. Act anyone supporting Sal
.nnot be 3 Member of Parliament,

wt dox fadd oot o v oud Ay
wWE Aty svew g oo (sweEm)

MR, CHAIRMAN: 1 request all of
&g to go back to your seats Your
gFrtest has been registered Please
g0 back to your seats

(Interruptions)

rour protest has been noted. The
“*vime Minister has noted your pro.
ost.
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SHRI DIPEN GHOSH. Sat1 samar.
thak cannot be allowed.

(Interruptions)

MR CHAIRMAN: Please move
back to your seats Your protest has
been noted. Now when you have pro-
tested, let us hear the views of the
Prime Minister aleo.

SHRI DIPEN GHOSH: Sati samar-
thak cannot be allowed., He must
resign

(Interruptions)

MR, CHAIRMAN: The Prime Minis_
ter wants to say somefhing Let us
hear him, He is going to reply.

SHRI GURUDAS DAg GUPTA:
The Prime Minister shauld fell us
whether this gentleman supported
Sati or not He is a *to you. You
are shielding the * commitled by him.
It is a shame for the country.

SHR] CHANDRA SHEKHAR: Al
right let me have my say...

SHRI GURUDAS DAS GUPTA: 1t
is 3 shame for the country.

SHRI DIPEN GHOSH: According
to the Sati Prevention Act passed by
this Parliament no person supporting
Sati can be a Member of this House,
what to speak of & Minister, And
he hag gone on recorq supporting Sati,
We have got a tape.recorded wversion
of what he gaid. Therefore, we can-
riot tolerate it. .

=it qwwafy : v T fr @
W E o ofr Avw F & wWw WA
maargy Wil ... (sweew)

SHRIMATI JAYANTH; NATA-
RAJAN: We have his statement made
in the Rajasthan Legislative Assemb.
ly..

(Interruptions;

SHRI GURUDAS DAS GUPTA: 1t
is not a question of logic. 1t is a ques-

tion of morality He must be expel-
led,

*Expunged a5 ordered by the Chair
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MR. CHAIRMAN: Let us hear
what the Prime Minister hag to say.

SHR] GURUDAS DAS GUPTA: 1t
1s a shame for anyone to rise in sup-
port of a person who supported Sati..,

(Interruptions)

MR CHAIRMAN: You don't have
any business to speak Iike that You
didn't hear what Jayanth: saxd, You
are just blaming her Kindly take
your wordg back

SHRIMATI JAYANTHI NATA.
RAJAN: Sir, T want him o be dismis-
sed . (Interruptions) People like
him are a * on any civilized society
and he happens to be a Minister, a
Cabinet Mimister, not just a Member.

. (Interruptions) ... Sir, he is the
Minister of Energy and 1 0 not know
whether he wantg the women of India
to be burnt as an alternative source
of energy!. (Interruptionsy . It is
totally unconstitutional to retain him
as a Cabinet Minister He has sworn
to upholg the Constitution of Tndia
after having supported Sati He
should be prosecuted and he should not
even be a Member, let alone a
Minister.. (Interruptions).. Sir, it is
not enough  (Interruptions) .. if he
now says that he mever said anvthing
like that.. (Interruptions)... TLet
the Government conduct an mquiry
and let the prosecution continue and
if, afterwards, he is absolved, then he
can become (Interruptions).
Right now he cannot make that state-
ment and he cannot retract his ear.
lier statement (Inferruptions) . I
have a copy of the statement he made

(Interruptions) .. He has said
that there is no Sati at all in Raja-
sthan . (Interruptions)...

MR CHAIRMAN: Let him say, et
the Prime Minister explain. (Inter-
ruptions) ...

SHRIMATI JAYANTHI NATA-
RAJAN: Sir, let me read out what he
has said. He has said:

"Gy oY ggy gt @ w3 A,
W % UVEW W ara g g
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Which world 1s he living in now?...
(Interruptions)., Which world is he
living m now? . .(Interrupfions) .. -

MR CHAIRMAN: Let him speak
now.. . (Interruptions) ...

SHRI KAMAL MORARKA: &,
what happened in Rajasthan was not
Sati . (Interruptions)

SHRIMATI JAYANTH] NATA.
RAJAN, What happened in Raja-
sthan?. (Interruptions)...

SHRI KAMAL MORABKA: What
had happened last year in Rajasthan
was not Sati, (Interruptions)...
What are you talking?...(Interrup-
tions) What happened there was”™™
not Sati What are you talking?. .
(Interruptions) . What are you talk,
ing? . (Interruptions) .

MR CHAIRMAN: Let us hear his
versions also (Interruptions) ..

SHRT KAMAL MORARKA: They

are rewriting history .(Interrup-
tions)

SHRIMATT JAYANTHI NATA.
RAJAN: If they do not want to hear
my explanation, what can be done?.

. (Interruptions) ..

sHiwdt @ AEwd ¢ gwl
weRa, wow wigw g i@ v
... (cwEw) |

Wt TR WRIT - FISET SO Y
. dv.oa. & dvn Yo fear av
M A safad wat v g ...
(zx=am)

At qar afga: fedw sradt
off &Y "t T § § sl g
& 1. .. (cuwaw)

Tlo TWHHT qU0eY : wwWfy o,
el oft 7wl swar w7 w4 far
70 Agy, A AT T |
(==a)

*Expunged as ordered by the Chair,
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MR CHAIRMAN Now, 6 1let the
Prime Minister speak . (Interrup.
tions)  The Prime Minister wil) give
his explanation . (Interruptions) ..

SHRI GURUDAS DAS GUPTA:
Sir, T demand that the Prime Minister
should drop this man from his Cabi-
net ..(Interruptions)... Let the
Priie Minister drop him from his
Cabinet .(Interruptions) ..

MR CHAIRMAN* ©Please hear
Please hear
the Prime Minister . (Interrup.

tions)

SHR] GURUDAS DAS GUPTA: Sir,
he1sa * (Interruptionsy...

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr Chair-
man, Sir, this should be expunged...
(Interruptions) ... Sir, this should be
expunged ,(Interruptions) ..

SHRI GURUDAS DAS GUPTA: Sir,
he is g * (Interruptions)...

SHRI CHANDRA SHEKHAR: Sir,
1t 1s permissible for any honourable
Member to say that he is a* ?..(In-
terruptions) .

SHR1 GURUDAS DAS GUPTA: 1
repeat that he 1s a* . (Inferrup.
tions) ..I repeat he 15 a* .. (Inter-
ruptions) This man g a* ...{In-
terruptions). . He 1s a* (Interrup-
tions)

SHRI CHANDRA SHEKHAR: Mr
Chalrman, Sir, .(Inferruptions) .

\k SHRI GURUDAS DAS GUPTA He

a* (Interruptions) ..

SHRY} CHANDRA SHEKHAR Srir,
this should be expunged, (Interrup,
tions). .

MR, CHAIRMAN- 1 want to make
one thing very clear.. (Interrup.
t:0ns) I want to make it very clear

> that 1t ig not proper for any Member

to call another Member like that and
I am expunging these words No
Member should call another Member
Iike that. We are all Members of

[28 DEC.
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Parliament and all Members of Par-
liament are gentlemen . (Interrup.
tions) It is your prestige, it 18 my
prestige and it is everybody’s pres.
tige.. (Interruptions). . So, no Mem-
ber can call gnother like that, .(In.
terruptions) ...

SHRI DIPEN GHOSH: Sir, accord.
ing to the law, supporting Sati is a
crime. . (Interruptions)...

MR CHAIRMAN: Under the law,
nobody 1s a crimmnal til] it is proved
in a court of law And we have no
business to call g3 person—and
especially a Member of the House, thig
House or that House whoever is
there . (Interruptions) Let us not use
such words It doeg not fit in the pro-
priety of this House. Let us mot use
those words You can put your point
of view without using strong words
(Interruptions)

THE MINISTER OF FOOD
AND CIVIL SUPPLIEg (SHRI
RAO BIRENDRA SINGH). Should
be expunged. He cannot be
charged ag being a supporter of ‘Saty’
unless he hag been prosecuted and
convicted. How can somebody say that
he was a supporter of.. (Interrup-
tions)

MR. CHAIRMAN: Under the law,
every person is supposed to be inno.
cent til] it is proved beyond any
shadow of doubt—beyond g shadow of
doubt—that he has committed a crime,
It is a fundamental principle of law
(Interruptions) Even if there is a
shadow of doubt, the court wil] not
convict,

THE LEADER OF THE OPPOSI
TION (SHRI P SHIV SHANKER):
Mr, Chairman Sir, we may not like
the appointment of a particular per.
son as a Cabinet Minister, but to use
the word* or * is unbecoming of any
Member You ghould dicect that he
should withdraw those words

MR CHAIRMAN: That s what 1
have requested (Interruptions) I
wil] expunge it (Interruptions) 1
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[Shri P Shiv Shanker]

will expunge 1, (Interruptions)

Take it back
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SHR] DIPEN GHOSH: What is he

saying? At that time, he was a Mem- 4

ber of Rajasthan Assembly, Then
the entire Parligment condemned 1it.
(Interruptions)

= wead@T:  gemfs wEwRy, 3{/:

T I A gl @@ g nd
¥ waw qfee, (wwwww)

SHRI GURUDAS DAS GUPTA: Sir,
I am sorry to say that the Prime Min-
ister of this country does not know
the social practice of Sati,
(Interruptions)

SHR] DIPEN GHOSH: When the
Parliament enacted Sati Preventior
Act, at that time, the Roop Kanwar

1

3
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AN HON, MEMBER: Let Mr, Kalvi
1ssue was considered by Parliament of say,

India as Sat: and 1t Was not Jauhar

Pratha. (Interruptions) SHR] CHANDRA SHEKHAR: If

) this 15 the behaviour, how can Mr.
. . Kalvi say anything? But I shall ask
SHRI 8. JAIPAL REDDY' Thlere 1 Mr, Kalvi to make his posifzan clear

a Sa}n temple 1n Rajast'han. (Inter- as he made 1t mn the House of Raja-

ruptions) The Prime Mimster can- sttan. And I sseure you, Mr, Char-

not presume to teach history to us man, Sir, that all of us think that any
attempt for Sat: should be condemned
SHR] CHANDRA SHEKHAR: 1 by all awilizeq people, and there 18

Lannot teach you anything, 1 have no question of supporting Sati

mot been able to teach anything so

far, How cap I teach you any more? et ] (gﬁ mf‘ﬂ maﬂ)

So, Sir.. (Inferruptions) q;rﬂ'ﬁ’m amafa o, ma =i .i a1

¥ aafyag W @ g | A
sal Gt ared . gwY a8 3O W F1T FEA ARG WD

Fomd &1 T & ar sl gal

797 » fau wg g¥ | wwiwg ¥

F° SHRI CHANDRA SHEKHAR: I am IE T qGHC W qEHT A W
not interested mn all this history. I T fAgm e § s AW
want to make only one thing clear wey dY 1 ;) Ay v feq, 91 sa%

that even at that time, Mr Kalvj was, wRTe .

a member of the Janata Party and Wﬁ"ﬂ gq‘qj‘] 5 ﬁ::% gaq a:;zi ‘lt

(Interruptions) Mr. Kalvi made his . H = &

position, quite clear 1n the Vidkan ST H BT adl 3 g (Wﬂﬂﬁ)

Sabha of Rajasthan and also by a 3 Ma=7, 1987 F1 T weqm@ fum

pregg statement that at no stage he quar ¥ 9% nuar Wiy fRar o9v

has supported Sati,  (Interruptions) . . (smama)
CHAIRMAN: Y igt t .
hi,? ou Hsten o Watat silgeen @i s © ga
g @ AT % g fe vt g7 el
SHR] CHANDRA SHEKHAR: Mr. gt A, ™ worawa ¥ w7 g
Chairman, Sir (Interruptions) I I8 F4T %‘TE%’ E{ 1 S
(=mam™)

LeJZIR gHAIgMAN You hear him, sy weater ﬁw FTAA ;. TITATT
Us hear hm. faut wwr ¥ &Y 2 AawAT, 1987
st graeia {ag sgqatfemr ‘?3"“"‘ Rar ar v o W Wy

TS T AAEA TF Iy g T WIT WG F ewAwor W &

93t | WA ¥ AT g o9 |

S W ougy §f W FEroav

SHR]1 CHANDRA SHEKHAR: ;fgfw ? T Tt bl ﬂ:g a E‘TT?
Again I cannot teach the rules cf this L i AT A
House If g Member says something F AT F R T oy § R o
here 1n tkis House, it ig more credible T I F W THURILC i

_ than any report any Member might W q@ TF T AT W
have been having from anywhere. AT w FrE
R . g 7 W d@ HFRT FHAT
(Interruptions) So, Mr. Chairman, P W fﬂ"iﬂ' T a W 7
Sir, 1 categorically say that Mr. Kalv1 T
never supported Sati He does not 3“ R oA R & T @%
support Sati, and... (Interruptiong) - A T oA F @
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SHRI P. SHIV SHANKER: Mr,
Chairman, Sir, I would like to make
a pomnt on the appointment....(Inter,
ruptiong).
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SHR] P, SHIV SHANKER: Sir, 1
would make one submissron with your
kind permission, We would jike to
submit that we girongly resent and
protest wp the appontment of Dr
Sanjay Singh as the Mimster. . (In-
terruptions).

SHR] GURUDAS DAS GUPTA,
We ali support... (Interrupiions),

SHRI P. SHIV SHANKER [t{ 1s no
doubt. (Iinterruptions),

SHR DIPEN GHOSH, Is he a crimi-
nal? Do you call Dr, SanJay Singh a
crimingl or not? (Interruptions).

SHRI p, SHIV SHANKER: &ir,
while 1f 1s the sole prerogative and
the privilege of the hon. Prime Minis-
ter to select his team for the Cabinet,
there are certain democratic norms,
certain conventrong and certain iaws
that we have to follow, In thig case,
at the tume when the hon, Member
wag sworn 1n as a Member, we had
protested, We had made the position
clear that Janata Dal at that tume had
selected g persop who was imvolved
in a murder case and he should not
have been brought to this House.
Equally, Sir, thig gentleman ghould
not have been appomnted as g Minis.
ter. I can understand thau the Prime
Minister was pleased to appomnt him
at a time when the Criminal Revision
Petition was not filed and the case in
the district court was held in his
favour. But after that thjs Govern-
ment had decided to file Criminal
Revision Petition . ..

AN HON. MEMBER: It has already
filed,
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SHRr P, SHIV SHANKER. That
means, there 1s g pruma-facie case
against him and the Government
headed py the hon, Prime Minister
was satisfied that there 153 g prima
fecie case agaimnst him  Ip such cir-
cumstances, his continuance 1s resent.
ful and we protest agamnst hig ap-
pomntment and continuance and we
leave 1t to Dr Sanjay Singh to dec:de
In the best interest of the democratic
traditions, he should not continue as a
Minister and we would like to lodge
our protest accordingly,

SHRI GURUDAS DAS GUPTA- Ng
walk~out? Are you compromising
(Interruptions),

MR CHAIRMAN: Question No. 21
(Interruptions)

SHRI M S8, GURUPADASWAMY:
Sir, may I make a submision?

MR CHAIRMAN [ have called
Question No 21 The Question Hour
has gtarted,

SHRI M. S, GURUPADASWAMY.
Pleage hear me.

MR. CHAIRMAN No You can

make your submissions after the Ques-
tion Hour,

SHRI M. S. GURUPADASWAMY,
Sir, please hear me

MR CHAIRMAN ©No, Question No
21  (Interruptions) I have to main_
taun some standard, T believe 1b cne
standard (Interruptions) I permitted
you yesterday He had a Motion that
the Question Hour should be suspen-
ded I cannot have 1t repeated

SHRI M., S GURUPADASWAMY:
Unless you decide we cannot co-ope-
rate. (Interruptions)

SHRI PARVATHANEN] UPEND-
RA How long will you take? (Inter.
ruptions)

SHRI M S. GURUPADASWAMY.
We protest agamnst this,

SHRI PARVATHANEN; UPEND.
RA: He 1s sitting along with the Min-

[28 DEC,
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sters agam, It  has
tamasha,

SHRI M. 8. GURUPADASWAMY:
It 1s 3 mockery. Please decide the
wssue  (Interruptions) 1 would re-
quest you to settle the 1ssue, (In.
terruptions)

MR, CHAIRMAN: I have made the
position, clear yesterday, Now, Ques-
tion No, 21 please, (Interruptions)

SHRI M S8 GURUPADASWAMY,
Unless you decide the 1ssue, it 1s very
difficult to function ip the House.

SHRI PARVATHANENI UPEND-~
RA- We do not accept tne position
that the Attorney-General will decide
about our status in the House,

SHRI M. S, GURUPADASWAMY:
We do not want the Attorney.Gene.
ral to decide, (Interruptions)

SHR] PRAVATHANEN! UPEND-
RA It 1s a political guestion, It is
not a legal matter VYesterday we
made our submissions. We had also
written g letter to you,

SHRI M. S, GURUPADASWAMY.
Sir, it is g very anomalous situation
n the House, Unless it 1s set right,
1t 1s very difficult for ug to function.

SHR1 PRAVATHANENI UPEND-
RA: Let them have the guts to say
that they are opposing the Govern.
ment, They are not saymng that
(Interruptions)

MR. CHAIRMAN, Mr Upendra Mr
Gurupadaswamy, you are aware what
I did when you were sitting on this
side, What I followed at that time
I cannot change today., When once
the Question Hour hag started... (In.
terruptions)

SHR] PRAVATHANENI UPEND-
RA: Let them say that they are op.
posing the Government When they
have given in writing that they are
supporting the Government, how can
they sit in the Opposition?

MR. CHAIRMAN: You know that
I did not permit the Congress Party
at that time, (Interruptions) What

become a
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[Mr. Chairman]

wag good at that tume is right today
also (Interruptions) The whole
House knowg what I did earhier
Once the Question Hour started, I
did not permit all the noise and other
things that was coming from this side
I continued the Questron Hour, 1
did not yield. Yesterday, I gave you
a chance Today, the Quastion Hour
has gtarted (Interruptions)

SHRI PRAVATHANENI UPEND-
RA  The matter has not been finalis-
ed, You have to finalise the matter
With whose support are they existing
here’ With whose support is the
Government syurviving?

MR. CHAIRMAN 1 have asked for
the pest legal opinion,

SHRI M S, GURUPADASWAMY:
It 1s not a legal question The At-
torney-General cannot decide as to
who should sit in the Opposition Tt
1s a politica] issue

MR CHAIEMAN® I have sent theiwr
representation and your proposition
on that to the Attorney.General,

SHRY PRAVATHANENI UPEND-
RA- Tt is 5 political matter It is
not a legal matter

MR CHAIRMAN It s a legal ques-
tion

SHRI PRAVATHANENI UZPEND-
RA- It 15 not g legal question, The
Congress Party has to make it clear
whether they are supporting the Gov-
ernment or opposing the Government.
They cannot do both ILet them say
that they are opposing the Govern.
ment How is the Government sur.
viving?

MR CHAIRMAN- 1 am committed
to the judicial process 1 have to de-
cide things judicially, not politicaliy,

SHRI MURASOLI MARAN: Let
them withdraw their support 1o the
Government then,

MR CHAIRMAN: So Iong as I am
sitting here, T decide things judicial-
ly, judiciously and not politically I

[ RAJYA SABHA ]
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am not going to decide anything poli-
tically, I only decide judiciously

SHRI M S, GURUPADASWAMY"
The Congresg Party ig playmng a
dubijous role

MR CHAIRMAN. | have made my
position clear According to me, this
15 a matter justiceable m 1 court of
law

SHR]I PRAVATHANENI UPEND.
RA Let them make it clear whether
they are supporting or ovposing the
Government

MR. CHAIRMAN They have given
m writing

SHRI DIPEN GHOSH: 1! is a POli.
tical issue,

SHRIMATI RENUKA CHOWDHU-
RY There ig a moral and ethical
ground involved in this

SHR DIPEN GHOSH: It is a polhif:-
cal issue. A party supporting the
Government cannot sit in the opposi-
tion It 1s a political ssue It is not
a question of sophistry, They are
playing a double standard. If you
allow the Congress party to sit in the
opposition.

SHRI A, G. KULKARNI- On a point
of order

SHRI V. GOPALSAMY- The Cong.
ress party has no policy Mr. Shiv
Shanker, have you any policy at all?
(Interruptions) -

MR, CHAIRMAN. There is no point
of order. All that they are saying
outside, nothing will go on record.
Nothing will go on vecord which is
not permitted by me because during
Question Hour nothing else Las come
T have done it when you were here.
1 am doing it when you are there.
(Interruptions) Please be fair, be _
kind to me I have done it when you
were there and I cannot change now.
After the Question HNour you can
rajse the matter Mr Gurupada-
swamy, you can get up after the Ques-



17 Oral Answers
fion Hour, You know the rule, vou

know everything, The whole world
know...

SHRI PARVATHANEN] UPEND.
RA. *

MR. CHAIRMAN The whole world
knows that I decide matters according
to correct things, The wiwolg world
knows that I did not permit this side
to raise things Mr, Gurupadaswamy,
you were there And } cannot change
it overnight because the things have
changed, you have decideq to change
things, [ cannot I kave done it 1
have permutted yoy one day. 1 per.
mitted yoy fully, Now 1t ig not cor-
rect You look to your own con-
science [ am not stopping you from
ramsing 1t but after the Question Hour,
(Interruptions) 1 cannot be ecalled
guilty of double standards.

SHRI DIPEN GHOSH: *

MR, CHAIRMAN., That :s nong of
my business. You know that I do not
belong to the Congresg Party. The
matter ends,

SHRI DIPEN GHOSH *

MR, CHAIRMAN: Thi; 15 the ques-
tion Hour, Till the last day of the
last session of this House you have
seen my views. Mr Jaipal Reddy, in
the last session of this House you were
sitting here You saw my view last
time Now I can’t change 1t You
may change your sidey or do what-
ever you like, but sa far as 1 am con-
cerned, I will stick to what I followed
then, I am not stopmng you ..(In-
terruptions) After Question Hour,
please. (Interruptions),.  After
Question Hour, after Question Hour.

..(Interruptions) ...I will not per.
mit. The matter 15 clear, and 1f you
are not satisfled—] want to make it
very clear—you can remove me. I
don’t care. But, go long as T am abve,
I will stick to one gtandard. I can’t
change what T said in tite last session

(Interruptions)

SOME HONOURABLE MEMBERS:
We walk out ... (nterruptions)
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[ 28 DEC

1990 ] to Questions 18
[At this stage, some honourable

Members left the Chamber]

ORAL ANSWERS TG QUESTIONS

Damage to Railway Properties during
the Anti-Reservation Stir

*21, CHOWDHRY HARI SINGH#
DR RATNAKAR PANDEY:

Will the Minuster of RATLWAYS he
pleased to state.

(a) what was the estimated loss
suffered by the Ralways during the
recent months due to the anti-reserva-
tion stir by the students throughout
the country, so far

(b) whether there are any proposals
under Goevrnment’'s consideration to
raise the railway fares n  order to
offset that huge loss; and

(e) 1if so, what
thereof?

are the details

THE MINISTER OF RAILWAYS
(SHR1 JANESHWAR MISHRA): (a)
Whilg the losg suffered cannot be
quantified precisely, it 1s approximately
in the range of Rs. 100 crores. N

(b) and (c) No concrete proposal
has yet been formalised,
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*Not recorded

+The question wag actually asked on
the floor of the House by Chowdhry
Hari Singh



